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Heard Ld. Counsels for the applicant and respondents.

It is the case of the applicant as stated in Para-4.5 of the OA that
sheis entitled to the same benefit regarding eligibility for
promotion to PGT which was extended to Shri Benudhar Sahoo,
who was promoted to the post of PGT (Chemistry) in June, 2006
after taking into account his tenure as in charge of Primary School
and as TGT for promotion to PGT. This claim is opposed by the
respondents. Respondents' counsel submitted the case of promotion
of Sri Benudhar Sahoo for promotion to the post of PGT is pending
with the NCERT for a decision, as averred in para 5.2 of the
counter.

Ld. Counsel for the respondents further submitted that as per the
averments made in Para-4.5 of the counter, although the applicant
was initially found is to be eligible for the promotion to PGT but
due to a complaint he was found ineligible on re-examination.

In view of the above submissions in the pleadings, we dispose of
the OA at this stage with a direction to Respondent No.2/competent
authority to take appropriate decision about the eligibility of the
applicant in accordance with the law in the similar manner as would
be decided by the respondents in the case of Shri Benudhar Sahoo
in the light of the submissions averments in Para 5.2 of the
counter. The decision taken for promotion to PGT of Shri
Benudhar Sahoo will also be applicable for the applicant. The
decision will be taken by the respondents in four months from the
date of receipt of copy of this order under communication to the
applicant.

Copy of this order be given to Ld. Counsels for both the sides.
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